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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINALAPPLI~ATION NO. 1350/ 2024 
IN THE MATTER OF: 
1--;ARESH KUMAR 

VERSUS 
STATE OF UTTARAKHAND 
THROUGH PRINCIPAL SECRETARY ENVIRONMENT 
AND FOREST AND ORS. 

... APPLICANT 

. .. RESPONDENT(S) 

REPLY ON BEHALF OF RESPONDENT NO.9 ABHISHEK TYAGI 

MOST RESPECTFULLY SHOWETH: 

/.,~ ,, .,/ ~ 

J' ,; 
,./ . , I • 
. I 
I. 

I, Abhishek Tyagi S/o Shri Satish Tyagi aged.' about . Years, resident of O 1, 
\' ' .. •. - ;._ ,;.-'J<46~,r-; 
• ' .,,, 

r~f?..y71r Vihar Colony, Arya Nagar Jwalapur, Tehsil'~~~~t-Haridwar-249407, 

do hereby solemnly affinn and declare as under: 

1. A letter Petition was filed by Mr. Naresh Kumar on 19.10.2024 before this 

Hon'ble Tribunal alleging the unauthorized felling of 200 trees on 

agricultural land owned by the Respondent No. 9. This Hon'ble Tribunal 

passed an order dated 17.12.2024 directing the Respondents to file their 

·"-response. A copy of the order dated 17.12.2024 passed by this Hon'ble 

Tribunal Court in Original Application No. 1350/2024 is annexed herein as 

' ' 1\'1 · • Annexure Pl. 

. : 

'-,. 
.... , 
c~, 
-,t I 

. . • .I .. ;~• 
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2. At the outset, it is respectfully submitted that the answering respondent 

denies the allegations made by the Applicant in the present Application. It 

is submitted that the agriculture land in question is located at Khasra No. 

J25/2 situated at Bahadrabad, Tehsil and District Haridwar, belonging to 

the answering respondent wherein, a total of 68 trees were present. 

Khasra No. of Trees Type of Trees 

325/2 60 Mango 

325/2 08 Semal 

3. It is hereby informed that the Respondent sought permission from the Chief 

District Officer of Horticulture, Haridwar, on 21.09.2024, for felling of 60 

mango trees on his land as the trees were old and yielded minimal fruit. A 

vopy ofletter dated 21.09.2024 seeking permission from the Chief District 

Officer of Horticulture department is annexed herein as Annexure P2. 

4. Subsequently, an inspection and survey were conducted by the officer in 

charge on the Respondent's land and a detailed report dated 29.09.2024 

was prepared. The report confirmed that the Respondent's land (Khasra 

No. 325/2) contained a total of 60 mango trees. Further, on 10.10.2024, the 

office of the Chief Horticulture Officer, Haridwar, issued Permit No. 

/2024-2025, granting permission to cut down 55 out of the total 60 mango 

trees. 
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A copy of the inspection report prepared by the in charge officer dated 

29.09.2024 along with the sketch of land is attached herein and annexed 

as Annexure P3. 

A copy of the order passed by the Chief Horticulture Officer Haridwar 

dated 10.10.2024 along with the details of the land is attached herein and 

annexed as Annexure P4. 

5. It is informed that during the process of cutting down the 55 mango trees, 

5 trees were also damaged by the inadvertent error of the contractor. The 

Respondent duly informed the Horticulture Department of this incident and 

as a result, a fined Rs. 25,000 (Rupees Twenty-Five Thousand) was 

imposed on the Respondent i.e. Rs. 5,000 per tree. A copy of receipt of Rs. 

25,000/- fine is annexed herein as Annexure 5. 

6. Furthermore, the Respondent sent letter dated 18.10.2024 to the Divisional 

Forest Officer, Haridwar Forest Division, seeking permission to cut down 

7 Semal trees (Silk Cotton Trees or Bombax Ceiba) out of 8 semal on his 

land. In response, the office of the Divisional Forest Officer, Haridwar, 

issued letter No. 3115/23-3, granting permission to cut the 5 Semal trees. 

A copy of the Pennit issued by the office of the divisional forest officer, 

Haridwar forest division issued 

Annexure P6. 
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7. it if further informed that all 8 trees of semal were cut by the contractor 

due to an inadvertent error, for which the Respondent immediately filed 

the complaint to the nearest Police station on 24.12.2024. 

A copy of the complaint to the Police station is annexed herein as 

Annexure P7. 

8. The allegations in the letter petition against the Respondent are baseless as 

it mentions cutting down of 2000 trees from land situated at Khasra no. 

286,316,317,318,3 I 9 ,30 and 321. However, it is informed that these 

khasna numbers does not belong to the answering respondent. 

9. It is informed that the Respondent sought due perm1ss10n from the 

authorities for cutting down of trees and everything has been done in 

accordance with law, which can also be substantiated by the Joint Report 

submitted by Respondent No.4/SDM before this Hon'ble Tribunal. 

IO.The Respondent wrote a letter dated 20.01.2025 to the Divisional Forest 

office, Haridwar showing his bonafide to plant 200 trees at his own 

~xpense. A copy of the letter dated 20.01.2025 submitted to the.Divisional 

Forest officer, Haridwar is annexed herein as Annexure P8. 
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11. That the answering respond is a law-abiding citizen with the highest regard 

for the orders of this Hon'ble Tribunal. In the view of the above 

submission, it is prayed that the present case may be disposed of. 

12.In the view of the present response affidavit and its contents, the answering 

respondent states that the fact stated herein are true and correct, and that no 
r 

material information has been concealed therefrom. . ~iy 1 
~DEPONANT 

false and nothing has been concealed 

2 8 MAR 2025 
Wl1l 
/ DEPONANT 

NO 
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Item No. 02 Court No. 2 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No.1350 /2024 

Naresh Kumar Applicant 

Versus 

State of Uttarakhand Respondent 

Date of hearing: 17.12.2024 

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant: None for the Applicant. 

ORDER 

1. Bharat Mata Abhinandan Sangathan, Bahadrabad, Tehsil and 

District, Haridwar, Uttarakhand has sent letter petition dated 19.10.2024 

to. this Tribunal which, under the orders of Hon'ble Chairperson, has 

been treated and registered as original application under the provisions of 

the National Green Tribunal Act, 2010. 

2. The Applicant has submitted that builders-Deepika Tyagi and 

Abhishek Tyagi in collusion with Sahara India Ltd./Chirayu Estate 

converted agricultural land measuring 600 bigha for colonization. Above 

said persons had spread chemical on 200 mangoes and other trees 

standing in land measuring 150 bighas and cut the trees for colonization 

of the above. said land. Complaint was made to the Chief Secretary, 

D.G.P., PCCF, CCF, Government of Uttarakhand and Chief Horticulture 

Officer and SSP, Haridwar but no action has been taken on the same. 

Above said persons spread chemical on 2000 trees on 29.09.2024 and 

illegally cut 200 trees on 11.10.2024 at about 10 P.M. and are preparing 

1 
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to cut remaining trees. Persons who complained about illegal cutting of 

trees were illegally arrested by the police. 

3. Prima facie, the averments made in the application raise questions 

relating to environment arising out of the implementation of the 

enactments specified in Schedule I to the National Green Tribunal Act, 

2010. 

4. In view of the averrnents in the· application, we consider it 

appropriate to have response of (i) State of Uttarakhand through Principal 

Secretary Environment and Forest; (ii) PCCF (HOFF), Uttarakhand; (iii) 

District Magistrate, Haridwar; (iv) District Horticulture Officer, Haridwar; 

(v) uttarakhand Pollution Control Board (UKPCB), (vi) Sahara India Ltd. 

Village Bahadrabad, Tehsil and District, Haridwar, (vii) Chirayu Estate, 

Village Bahadrabad, Tehsil and District, Haridwar (viii) Deepika Tyagi 

resident of 01, Mayur Vihar Colony, Arya Nagar, Jwalapur, Tehsil and 

District Haridwar, Uttarakhand, (ix) Abhishek Tyagi, resident of O 1, 

Mayur Vihar Colony, Arya Nagar, Jwalapur, Tehsil and District Haridwar, 

Uttarakhand who stand impleaded as respondents No. 1 to 9. 

5. The Registry is directed to prepare and attach memo of parties to 

the application and issue notices to respondents No. 1 to 9 requiring 

them to file their reply /response at least one week before the next date of 

hearing fixed. 

6. Notices be served on respondents no. 6 to 9- Sahra India Ltd., 

Chirayu Estate, Deepika Tyagi and Abhishek Tyagi through the District 

Magistrate, Haridwar and for this purpose notices issued to respondents 

no. 6 to 9- Sahra India Ltd., Chirayu Estate, Deepika Tyagi and Abhishek 

Tyagi be sent to the District Magistrate, Haridwar by E-mail for taking 

print out and getting service of the same effected on them and sending 

his report in this regard within 15 days. 

2 

259



7. List for further consideration on 29.01.2025. 

8. A copy of this order be also sent to the District Magistrate, 

Haridwar by email for requisite compliance. 

December 17, 2024 
Original Application No.1350/2024 
JG. 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 
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